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vkns'k@ ORDER 

 

PER VIJAY PAL RAO, JM 

 

 This appeal by the Revenue   is directed against the  order   of  ld. 

CIT(A) -4, Jaipur dated 11-02-2019 Act for the Assessment Year 2015-

16. The Revenue  has raised the following grounds. 

‘’1. Whether on the facts and circumstances of the 

case, the ld. CIT(A) was right in deleting the addition made 

by AO of Rs. 3,55,69,866/- by rejection the books and 

treating the receipts from customer as an income. 


